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 THE SALARIES AND ALLOWANCES OF MEMBERS OF
PARLIAMENT (AMENDMENT) ACT, 1975

No. 48 orF 1975

[16th August, 1975.]

o “An’Act fur thier to ‘amend the Salhries and Allowances of Members of
! ' Parliame tAct 1954

Bg it enacted by Parliament inf the Twenty-sixth Year of the Republic
of India as follows:—-. \

Short 1/ Th1s Act may be called the Salaries and Allowances of Members
title. of Parl1ament (Amendment) Act, 1975

Amend- 2. In section 8 of the Salariei and Allowances of Mem’bérs of ‘Parlia-
ment of

section 8. ment Act, 1954 (hereinafter referred to as the principal Act), for the
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words “and postal facilities”,

' the words , postal, water, electricity,
constituency and secretar1al fa'lhtles or such amount in cash in lieu of
_ all or any of such fac1l1t1es’ shall be subshtu_ted

: :Amend- 3. In section 9 of the pringipal Act, in sub-section (3) for clause (f)
ment of  the following clause shall be >ubst1+uted namely:—
section 9. : = o

© “(f): medical, housing} ‘telephone, postal, water, electricity, con-
- stituency .and secretarial | facilities mentioned in sectiofi'8 and the
~.amount to be paid in cashjin lieu ofﬂall_ or any of such facilities; and”.
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